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ITEM NO.31               COURT NO.9               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal No. 6777/2022

HARENDRA SINGH KHOKHAR                             Appellant(s)

                                VERSUS

INDRAPRASTHA BUILDTECH PVT. LTD & ANR.             Respondent(s)

(FOR ADMISSION and IA No.139793/2022-EX-PARTE STAY and IA 
No.139791/2022-PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES )

 
Date : 26-09-2022 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE DINESH MAHESHWARI
         HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Appellant(s) Mr. Alok K. Agarwal, Adv.
Ms. Anushruti, Adv.
Ms. Simran A., Adv.
Mr. Rajesh Kumar, Adv.
Mr. Gaurav Goel, AOR

                   
For Respondent(s) Mr. T. S. Ahuja, Adv.

Mr. Varun Ahuja, Adv.
Mr. Ram Lal Roy, AOR
Ms. Anukriti S., Adv.

                    

          UPON hearing the counsel the Court made the following
                             O R D E R

We have heard learned counsel for the parties preliminary.

Issue notice to the respondent No. 1.

Mr. Ram Lal Roy accepts notice for the respondent No. 1.

Let  notice  be  issued  to  the  proforma  respondent  No.  2,

returnable in three weeks.

Dasti service, in addition to ordinary process is permitted.

In  the  meanwhile  and  until  further  orders,  the  CIRP
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proceedings in question shall remain stayed.

(SNEHA DAS)                               (RANJANA SHAILEY)
SENIOR PERSONAL ASSISTANT                      COURT MASTER (NSH)
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